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In the court of City Judge/ JMIC (Duty Magistrate) Srinagar 

 
Case No. : Nil 

Filing No.: Nil 

Date of Institution: 04.06.2020 

Date of Order: 04.06.2020 

 

In the case of:- 

MohammadKhalidAnsariS/oImam-ud-dinAnsari 

R/oBijnor,UP at present R/o 

JVC,ShahColony,Bemina,Srinagar 

      Applicant 
    Through: Advocate FahimMehraj 

L.No. 364/17 on whatsapp 

M.No. 7780861848 

   Vs 

 UT of J&K through Police Station, Batamaloorinagar. 

        Non-applicant 
      Through: APP Mohsin Khan 

      On whatsapp M.No.9419004843 

 

In the matter of:- 

Application for release of vehicle bearing registration 

number JK01AL-1667 in favour of the applicant. 

______________________________________________________ 

CORAM: Amit Kumar Gupta/JO Code: JK00112 

      

ORDER 

 

1. The instant application has been filed through virtual mode 

(whatsapp) by the applicant through his counsel namely Advocate 

FahimMehraj seeking the release of vehicle (Amaze car) bearing 

registration number JK01AL-1667(herein-after-referred to as 

accidental vehicle)alleged to have been seized by the police of 

Police Station Batamaloo Srinagar.  

2. Along with the application, a copy of docket alleged to have 

been issued by InchargePolice Station Batamaloo, Srinagar 

toManager, SRTC Srinagar bearing date as 31.06.2020 (which in 

factshould have been 31.05.2020), requiring him to conduct 

mechanical examination of the affected vehicle seized in case FIR 
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No. 85/2020 for offence U/S 279, 337, 427 IPC along with a copy 

of R/C is attached. 

3. The application as well as copies of docket and R/C were 

forwarded to learned APP (through virtual mode) for filing 

objections which were also filed today itself through the same 

mode. 

4. As already stated above, the perusal of docket dated 

31.06.2020 (which infact should have been dated 31.05.2020) 

reveals that the Police of Police Station Batamaloo, Srinagar has 

seized accidental vehicle bearing No. JK01AL/1667 in connection 

with offence punishable under sections 279, 337, 427 IPC and the 

same is lying in the compound of P/S Batamaloo. So, through the 

said docket a request has been made to Manager SRTC for 

conducting mechanical examination of above said vehicle.  

5. Learned counsel for the applicant on being directed has sent 

pic of I/C of the vehicle in question and D/L of the applicant 

through virtual mode. 

6. I have considered the application and other documents sent 

through virtual mode. 

7. Since, the vehicle in question is an accidental vehicle and is 

being subject to further deterioration while lying at Police Station 

and since no fruitful purpose shall be served by keeping it there so 

the Honda Amaze Car bearing No.JK01AL/1667 is ordered to be 

released on supurdnama of registered owner or his duly authorized 

agent in case the same has been seized in FIR No. 85/2020 

registered by the Police of P/S Batamaloo U/S 279, 337, 427 IPC 

on the following conditions; 

a) That the Registered owner/duly authorized agent shall file an 

undertaking before I.O that he shall not change the colour, 

condition or status of the vehicle in question without prior 
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permission of the court and shall produce the same as and 

when directed by the court or I.O; 

b) That the original D/L of the accused/driver and copies of 

R/C &I/C of the said vehicle shall be retained by I.O till 

further orders; 

c) That the supurdar shall not ply the vehicle in question 

henceforth in contravention of the restrictions imposed by 

the competent authority in view of COVID-19 pandemic. 

d) That the vehicle shall be photographed for the purposes of 

identification before its delivery to the registered 

owner/authorized agent. 

8. Copy of the order is sent through virtual mode to Officer 

Incharge Police Station Batamaloo through APP for compliance 

and to learned counsel for applicant for information. 

9.  The learned counsel for the applicant is directed to furnish 

the hard copy of the application and documents produced by him 

(through virtual mode) as and when the normal function of the 

court would start. 

10. The application is accordingly disposed of and the same 

shall be consigned to records after its due compilation. 

Announced today on 4
th
 June 2020 through virtual mode from 

residence. 

 

                    (Amit Kumar Gupta) 

             City Judge/JMIC 

     Duty Magistrate, Srinagar 
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